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“decision in this regard has been taken.

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A4.N0.2501/2002
Thursday, this the 26th day of September, 2002

Honh’ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri M.P. Singh, Member (A)

1. Smt .. Yeena Chopra
w o Shri C.8.Chopra
supdt. (Accounts) in (Ad-hoc)
Director of Estates
Hirman Bhawan,
Mew Delhi

Shri virendra Prasad

370 R.8.8ah

Supdt. (Accounts) in (Ad-hoc)
Director of Estates

Mirman Bhawan, Naw Delhi
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: .o Lfpplicants
(By Advocate: Shri D.R.Guptal
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1. Union of India through
Sgoretary,
Ministry of Urban Development
& P.i., Mirman Bhawan,
Mew Delhi

3

. Director of Estates
Directorate of Estates
Ministry of Urban Devalopmént
& P.is., Mirman Bhawan
Mew Delhi
.« Respondents

O RDER (ORAL)

Justice VY.S.Aggarwal:

Learnsd  counsal for applicant submits that the
applicant has already submitted a representation datsd
|

12.9.2001, copy of which is placed at Annexure &-8 and no

1

!

|
stage, without expressing any opinion|on

ot b

& At thi

i

merits of the matter, it is directed that respondent Mo.Z
will consider the representation and pass a speaking
ordsr preferably within a period of six months from the

date of receipt of a certified copy of the present order.
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T+ iz made clear that nothing sald herain should be taken

as an ewxpression on the merits of this case while passing

L}

any order in the exigencies of sarvice.,

3. 0.8, is dizposed of.

(M.P.Singh)
Member (A)

FSaunil/

N9 ho —C

(V.S.Aggarwal)
Chairman



